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CENTRAL @MINI5!RATIY§, T~IBUNAL AlJ..AHABAQBEN:H

ALLAHAB.W~

Uahabad this the ~~ da, of ~l996.

Hontbla •.• Just! • B.C. Susan. Vlce...ch.1rul\-- ,.
li2!!.!J2le E. S.-pal Gt.pt.jj.' M!B!l.D-U-a'ttW:J!saber.

1. Origina 1 5>plication no. 260 of 1992.
, I

Shiv Narayan paterila~ s/o Shrl R.B. Pater!ya, RIo G~n-o
dbi Nagar, Nai Bast, near plaice Chowki, Lalitpur.

Applic-a~t •
. I

" J

I i.
'J'

t1.

.i \ersus

Union of India through Gener, 1 Manager, Central
Railway, Bombay, yr. _-
Chairman, Rai lway Ser ice Commission (now known
as Railway Recruitnant Board). Bombay Central, . I
Bombay. -

11i. Divisional Railway Manager, Central Railway, .Jhansd ,

• •• Resp onde nt.s

Alongwitn

,<i

2.1 Original Applic4tion no. 261 of 1992.

Ghanshyam Dass Chaurasiya, 5/0 Shri H. Chaurasiya,
RIo 9, Ganesh Bazar, Jhansi.

• • • APplic ant.

vers'us
1. Union of India through General Manager, Central

Railway, BombayyT.

ii. Chairman, Railway Service Commission fKnown as
Railway Recruitment BOard now), Bombay Central,
Bombay.

• • • Respondents.

3. Original Application' no. 262 of 1992.

Ramashanker Tripathi, 5/0 Sri H.L. Tripathi, RIo 4,
Sujekhan Khirki, Jhansi.

• •• Applicant

~r.us

1. union of India through General Manager, Central
Railway, Bombay vr s

~. .
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ii. Chairman, Railway Service Commission (now known

as Railway Recruitment Board), Bombay Cenatral,
Bombay. -

iii. Divisional Railway Manager. Central Railway,
Jhans1.

••• Respondents.

~. Original Application no. 263 of 1992.
Ram Kumar Ma~eo, sio Sri Sitaram Namdeo, Rio 474 near
Bihari ji ka Mandir, Babina Cantt, District Jahnsi.

••• App licant.

i. Union of
Railway,

Versus
/India t hrouqh General Manager, Central

Bombay yr.

• • • Applicant.

•
i

ii. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay.Central.
Bombay.

• •• Re sponderrts ,

~. Original Application no. 264 of 1992.
Rakesh Kumar Srivastava, sio Sri V.P. Srivastava, Rio
Behind Normel school, GooIer Naka, Banda.

Versus
i. Union of India, through General Manager, Central

Railway, BJrnbay VT.
ii. Chairman, Railway Service Commission (now kno~~

as Railway Recruitment Board), Bombay Central,
Bombay W.

iii. Divisional Railway Manager, Central Railway, Jhansi.

·.. Re sp onde rrt s ,

6. Original Application no. 265 of 1992.
Km. Al-ika \"akankcr, Dlo Shri V.G. Wakankar, Rio 49
~aIsingh R2~ Tc~iya, Jhansi.

-. •• Ap f-' 1ican t

Versus

i. '* ••
'i'('l'3 -':-hr0QghGeneral rI.2nager,central
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Railway, Bombay VI.

ii. Chairman, Railway Service Commission (nvw-known
as Railway Recruitment Board), Bombay Central,
Bombay.

• •• Respondents.

,. Original Application_ng~ 266 ~f 1992.

Dilip Kumar A~arwal; S!o Shrl N.C. Agarwal, R/o 45,
.- t ...1.. ~. _ _ _ _ , ••••. .:

1.J11C:lI.W.1.YClJlO, •.••Ila ••~ ••

• •• Applicant.

VeISlS

i. Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Service Commission {now known as
Railway Recruitment Board}, Bombay Central, Bombay.

iii. Oivisional Railway Manager, Central Railway Jhansi.

Responde rrt s ,·..
Avdhesh Kumar Vaidh, s/{).Shri U.S. Vaidh, Rio 131
Devri MohalIa, Ranipur, District, Jhansi.

• •• App lic ant.

Versus

i. Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Service Commission (n08 known
as Railway Recruitment Board), Bombay Central,
Hombay.

••• Respondents.

9-. Origi. nal App Ldc at.Lormo , 268 of 1992.

S~ya Pr ak ash Dubey, s/o Sri B.P. Dubey, C/o Bundelkhand
Medical stores, Nariya Bazar, Jhansi.

•• • Applicant.

Versus

i. Union of India through General Manager, Central
Railwa~'t P'ornba y tt,

ii. Chairman • .Ka::··....-y ~Grvic~ SOiTlmission (now known
as Rail\'i~:' l.e c r c.i traorrt Board), Bombay Central,
Bombay.

\
"I ••••• 4/-
\3t.A--

. i
j

I
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-to. Original Application no. 269 of 1992

Sripal Singh, 5/0 Shri Rajjan Singh, RIo Post and Village
Chirhul, Distt. Etawah (U.P.).

•• • Applicant •

Versus

i. Union of India through General Manager Central
Raulway, Bombay VT.

ii. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay Central,
Bombay.

iii. Division 1 Railway Manager, Central Railway, Jhansi.

• •• Respondents,

1f • Original Application no. 270 of 1992,

Rajesh Kumar Srivastava, S/o Sbri 1.0. Srivastava, R/o
86 Chandra Shekhar Azad, Ganesh Bazar, Jhansi.

• • • App lie ant.

Versus

i. Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay Central,
Bombay.

iii. Divisional Railway Manager, Central Railway,
Jhansi.

• •• Rs sp cnde rrt s ,

1f).. Origingal Application no. 271 of 1992.

Prakash Lodhi, S/o Shri Brish Bhan Lodhi, R/o Gram and
pOst Bhamboisir, Tehsil Talbehat, Distt. Jhansi.

Applie ant.•••
Versus

'Jn i or: of India t hr ouqh General Manager, Central
:-,~_hJay, E'Jmbay VT.

ii. ':Lairr::an .ailway SE:'vicc Commission (n'-'v. krown
as Rai h·.ay Reeruitr.~nt Board), Bombay Centr a 1,
B::);raye

\
\

A ~"••... - '" /• ••• ...J/ -

f'
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iii. Divisional Railway Manager, central Railway,
Jhansi.

••• Re sponde nts •

1~. OriqinalApplication no. 272 of 1992.
Jai prakash Misn.!'a. slo Shri Madan Mohan Lal Mishra, RIo
"', n ..... ,,""" Th::tne;
O.J., J..JO.O~Q,"" •• , _,a'-"6. __ ';

·.. App licant.
Versus

i. Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Rai lway service Commission (now known
'as Railway Recruitment Board), Bombay central,
Bombay. !

iii. Divisional Railway Manager, Central Railway,
Jhansi.

•• • Respcndents •

1~. Original Application no. 273 of 1992.
Sayyed Aizaj Mohammad, S/o Shri 5.1. Mohammad, R/o
682/6, Tondon Compund , Civil Lines, Jhansi.

Applicant.·..
versus

L, Union of Indi a through General Manager, Ce rrt raL
Railway, Bombay VT.

ii. Chairman, Railway Service Commission,(now known
as Railway Recruitrrent Board), Bombay Central,
Bombay.

iii. Divisional Railway Manager, Central Railway,
Jhansi.

•• • Responde nt s ,

1~. Original Application no. 274 of 1992.
maepak Babu Rawat, 5/0 Shri R.N. Rawat, R/o 83 Chhatra-
salpura, Lalitpur (U.P.).

·.. App licant.
Ver~ us

r • unc or C'"! Lr-d i s t.hr o uqh Ge ne r a I ,Vlanager, Ce nt r a ;

Rai1vcy. oorbay Yr.
••.•6/



II 6 II
ii. Chairman, Railway Service Commission (now known

as Railway Recruitment Board), Bombay Central,
Bombay.

iii. Divisional Railway Manager, Central Rail"ay,
Jhansi.

••• Respondents.

16.' Ori:ginal Application no. 27' of 1992.

Santosh Kumar Sharma, sio Shri B. Sharma, Rio 155/20,
Subhas h Pura, Lalitpur (U.P.) "

• •• Applicant.

versus

i. Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Rai lway Service Commission ('now known
as Railway Recuritment Board). Bombay Central,
Bombay.

iii. Divisional Railway Manager, CentralRai~ay,
Jhansi.

I , t '_"':'~,VII_":·J of Indi~ Gener a:i.. i.iooager, Ce nt r a 1
.. 7/-\

~\
.0 .

• •• Respondents

1'. Original Application no. 276 of 1992.
Mahesh Chandra Sharma, S/o Shri R.D. Sharma, R/o 241
Outside Datia Gate, Behind Home Guard Training Center,
Jhansi.

• •• Applicant.

Versus

d , Union of India through General l~lanager, Central
Railway, Bombay VI.

ii. Chainman, Railway Recruitment Board (Priviously
known as Railway Service CODmission), Bombay
Central, Bombay.

• •• Respondents.

Original Annlication no. 277 of 1992 •... .
R.s. Updhayaya. S/o Sri H.S. updhayaya, Rio Railway Qr.
no. G-Block. Agra Cantt.

·.. AppLi,c ant.
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Railway, Bombay VT.

ii. Chairman Railway Service Commission (now known
as Rai lway Recruitment Board), 8ombay: .:.Ceotral,
Bombay.

iii. Divisional Railway Manager, Central Railway,
- _._-- - Jh-ansi~- - --

••• Respondents.

1,. Original Application no. 278 of 1992.

Om Prakash Rai, sio Shri P.P. Rai, Rio (C/O) Bhatriya
Lodge, Manick Chowk, Jhansi. I

••• Applicant.

versus

i. Union of India through General Manager, Central
Aailway, Bombay yr.

ii. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Dombay central,
-Bombay.

Iii. Divisional Railway Manager, Central Railway,
Jhansi.

• •• Respondents.

1.0. Original Application DO. 279 of 1992.

Ajai Kumar Upadhayaya, 5/0 Sri B.L. Updhayaya, Rio 182/1
Barubhondela, Jhansi.

• •• Applicant.

versus

i. Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman Railway Service Com~ission (n~ known
as Rai ~ ay Recruitment Board), Bombay Centra 1
Bombay.

iii. Divisional Railway Manager, Central Railway,
.Jhans L,

•• • Respondents •

2. • Original Application no. 280 of 1992.

Rz:r' S\'Jarup Ahi:rwar, S/o Shri Tamhe, E/o Grcrn 3.3:-.:1": p':>st
Lohaca Via KonGh, Distt. Jhansi.

••• Applicant
\

Ver- J"- .

I
I

I 11
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Union of India through General Manager, Central
Railway, Bombay VT.

Chairman, Railway Service Commission (now known
as Rai lway Recrui.tment Board). Bombay central,
Bombay. .

iii. Divisional Railway Manager, Central R~~.lway,
-J-hansi •.- --._ _ ~ _~.

i.

ii.

Respondents.

2J.,. Original APplication no. 281 of 1992.

Mahendra Kumar Tripathi, S/o Shri B.D. Tripathl, RIo
305/2, Jhokan Bagh, Jhansi. .

•• • Applicant •

\A!rsus

i.- Union of India through General Manager, Central
Railway, Bombay vT.

ii. Chairman, Railway Service Commission (now known
as Railway Recruitment Board.), Bombay, Central

Bombay.

iii. Divis~onal Railway Manager, Central RaIlway,
.Jhans a ,

•• • Respondents.

zs. Original application no. 424 of 1992.
Ra je s h Chandra Tripathi, S/o Shri A.S. Tripathi, R/o
Kaloo Kuwan, Tinwari Road, Banda.

• • • Applicant •

Versus

i. Union of India through General Manager, Central
Railway, Bombay VI.

ii. Chairman, Railway Service Commission (now known
as Rai lway Rec ur it me nt Board), Bombay Central,
Bomaay.

iii. Divisional Rai1wa, anaqe r , Central Railway, Jhansl.

••• Re sp onde rrt s ,

2.. Origin~~ ~plication no. 425 of 1992.
Rakesh K~mar Awas't hi , S/o shr ; L.S. Awasthi, R/o 76
I1csLldeo,"Bara saZd .Jhans L,

• • • Applie Jnt •

I
II I



·..'

// 9 //

Versus

i. Union of India through General ~nager, Central
Railway,_Bombay VI.

ii. Chairman, Railwar service Commission "(now knon.
as Railway Recru tmeot Board), Bombay Central.
BOIIbay.

111. D1vis10na1 Railway Manager; Central Ra1lway.::"=.,~':=;,..;:::=~...,,
Th ..•ne!~ •v,.g •••••_ •

26"- Original Application no. 428 of 1992.

Jamalt.rldin Khan, 'S/o Shri N.U. Khan, R/ 0 Deen oa yal Nagar
C/o A.B.M. Building Material, Nandanpura, Sipri Bazar,
Jhansi.

I.
••• Applicant •

i.

Versus

Union of India througb General Manager, Central
~~ailway, BombayVT.
Chairman, Railway Recruitment BOard (Previously
knonw as Rablway Service Commission), Bombay
Central, Bombay.

Divisional Railway Manager, Central Railway,
.Jhensd ,

ii.

iii.

Respondents.

26. Original Application no. 429 of 1992.

Vinod Kumar Awasthi, S/o shri R.R. Awasthi, R/o Mohalla
Hatwara, P.O. Talbehat, Oistt. Lalitpur (U.P.).

• •• Applicant.

Wrsus

i. union of India through General Manager, Central
Railway, BombayVT.

ii. Chairman, Railway Service Commission (now known
as Railway Reclluitment Board), BombayCentral
Bombay.

iii. Divisional Railway Manager, Central Railway,
Jahnsi.

•• • Respondents.

',-.,/
•••••• J U --

.- J ;
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2J. ~iginal Application no. 916 of 1992

Madhukar Deo Pandey, s/o Shri R. Pandey, RIo POst
Baldeo,_ Distt. Mathura (U.P.).

Applicant.• ••
~rsus

i. Union of India through GeJler~alManager.
Railway, Bombayvr. ~="'=;;;;:;.:

ii. Cbairman, Railway necruit;:cnt EC~~ ~P!,AV ousl.
known as Railway Service Commission), Bombay
Central, Bombay.

iii. Divisional Railway Manager, Central Railway,
Jhansi.

••• Respondents.

2@. Original Application ~o. 918 of 1992.
/

Rajendra KumarSrivatava, 5/0 Shri V.S. Srivastava, RIo
554/7, Chitra Gupt Bhawan, Adarsh Nagar, Sipri Ba~~r,
Jbansi.

• •• 0Applicant .0 .

versus

i. Union of India through General Manager, Central
Railway, Bombayvr.

ii. Chairman, Railway Recruitment BOard, Bombay, Cen-
tral (previously known as Railway Service
Commission) •

iii. Divisional Railway Manager, Central Railway,
Jbansi.

• •• Respondents.

29. original Application no. 920 of 1992.
Ram Gopal Rai, S/o shri B.L. Rai, R/o 29 Ramli 1a Maidan,
Babina, Distt. Jhansi.

• •• Applicant

ve~us

i. Union of India through ~~!'?l Manager, Central
Railway, BombayVT.

ii. Chairman, Railway R,:\cruitment Board (Previously
kno as Railway Service Commission), Bombay
Central

·.. Aop lie ant.

••••• 11/-
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iii. Divisional Railway Manager, Central Railway-,

Jhansi.
• •• Respondents.

$&. Original Application no. 922 of 1992
Pankaj Kumar Gupta, sio Shri S.9. S1nghql, Rio Rly.
Qr. No. MB 178-A, Station Road , Agra-Cal'ltt.

••• APP licant •
versus

i. union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Recruitrrent BOard (previously
known as Railway Service Commission), Bombay
Central.

iii. - Divisional Railway Manager, Central Railway,
Jhansi.

·.. Respondents.

3t: Original Application no. 923 of 1992

Pradeep Kumar, sio Shri P. Narayan. Rio house no. 475
near Bihari Ji ka Temple, Babina, Jhansi.

• •• App licant.
Versus

i. Union of India through General Manager, Central
Ra~lway, Bombay VT.

ii. Chairman, Rai lway Recruitment Board (previous ly
known as Railway service Commission), BombayCentral.

iii. Divisional Railway Manager, Central Railway,
.Jaans I,

•• • Respondents.

~ Original Application no. 924 of 1992

Madhuwala Khare, wlo Shri R.K. Srivastava, Rio House no.
243/8, Nainagarh, i·agar, JlldiiSi.

·.. App licant.
\lersus

.i , U~io, of Ir~ia through General Manager, Central
Ra i I ev , F:JI.!Day Vl , .

\,
V~c\ .•.• 012/-

Iii-
III

I i
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• • • Respondents.

/ / 12 / /
• I

ii. Chairman, Railwc3f Recruitment Board (previously
known as Railway Service Commission), Bombay
Central.

iii. Divisional Railway Manager, Central Railway,
Jhansi.

Mohammad Israil, S/o Shri Mohd. Gani, R/o ward NO.2,
near Railway Station Harpalpurr Oistt. Chhatarpur.

Applicant.•• •
Versus

i. Union of India through General Manager, Central
Railway, Bombay yr.

ii. Chairman, Railway Recruitment BOard \ p'reviously
known as Railway Service Commission), Bombay
Centra 1.

••• AppLdcant ,

iii. Divisional Railway Manager, Central Railway,
Jhansi.

• •• Respondents.

31,. Original APplication no. 1073 of 1992.

Jagdish Prasad Tewari, s/» Shri Baij Nath Tiwari, R/o
Village Sunrahi, post Tindwari, Distt. Banda.

Versus

i. Vnicm of India through General Manager, Central
Rc~y, Bombay VI.

• •• App Hc s r.t ,

ii. Chairman, R9ilway Rec~uitrrent.B09rclt (2reviously
known as Ra~lway SerV1.ce Comm~sS1.onJ 130mbay
eentrel

iii. Divisional Rai lway Manager, Central Railway,
Jhansi.

•• • Responde nt s .

35. Ori qina I APpli:ation no. 1074 of 1992

Bha'~' .-- ~'I'.''''''!r'' ~h;:l-,,!,- = L,« S"'.''r__i u.s.• j"1" d ..J ~ .• ....A", _~ ••.•• - ti C t _ I "-.: ~

Nand Dwar, GOKU.i, l,'.at.rnlla. (;';.P.)
Sharma, R/o 72,
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Wrsus

i. Union of India through General Manager, Centra.l
Railway, Bombay yr.

ii. Chairman, Railway Re cr-ui.t merrt BOard (previously
known as Railway Service Commission), Bombay
Central.

_ iii. _ Ddv LsLona.l Railway Manager, Central Railway,
Jhansi.

• •• Responde rrt s ,

36. Or Lqi.r.a I Application no. 1075 of 1992.

Mohd. As lam Khan, sio Shr i rt.'"'t;Ki. Yus uf Khan, Rio 114,
Mewatipura, Jhansi.

·.. Applicant.

~rsus

i. Union of India through General Manager, Central
Railway, Bombay yr.

ii. . The secretary, Railway Recruitment Board (previo-
usly kn~wn as Railway service Commission), Bombay
Central.

iii. D~visi~nal Railway Manager, Central Railv ay,
w~ ;;a:15 i.

• •• Respondents.

3r. Original Application no. 1076 of 1992.

Bbar et Bhushan, sio Shri Kes hav Das, Rio Poonc h, Moth,
Ddst t . Jhansi.

•• • Applic ant.

VelSlS

i. Union of India through General Manager, Central
Railway, Bombay VI.

ii. Chairman, Railway Recruitment BOard (previously
known as Railway Service Commission), Bombay
:::~-.t r Q 1•

.•..•..•.• :Jivisional RailwaY' ::.ara?€l:, Ger.tr<-l :;a::~ay,
:~~ns •

• •• ?\E. 5;: cnde nt s •

Original Application no. le7?
II hck v, " s/» ~'--i R c:As riox r.urnar verma, I .:;):-- •••.•••

!':c~h2i, .ihens a ,
\

••• \ I\t:pliGant.
r. \ •••••• • -~/-
!>:..\

.u
I'

I'

I,
I
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Versus

: a through General Manager, Central
. ·l:ay vr •
. : ilway Recruitment Board (previously
i lway Service Commission), Bombay

Hailway Manage:, _Central Rai lway,

• •• Respondents.

""1-'1) lic ation no. 1078 of 1992

.:. ';mi, S/o Shri W.A. Hasmi, R/o Devganpura,
',' stt. Hamirpur. (U.P.). I

Applicant'.• ••

Versus

'~f' ia through General Manager, Central
'. ')llibay vr eo '

; Hai 1way Recruitment Board (previous 1y
hdilway service Commission), Bombay

'. ';.,.J! Railway Manager, Central Rai~ ev ,

••• Resp onde nt s ,

.t-:-"'ication no. 1081 of 1992.

j'0- , S/o Shri C.S. Dwivedi, R/o Village
., r;-" }. ". Hastam, Via Khurhand Station,

• •• Applie ant

Versus

a through General Manager, Central
ay vr •

. ,' c\di lway Recruitment Board (previous ly
s s Hai lway Service Commission), Bombay

}I' ~ J ? a i lwa y Manager. Central Rai Iwa y = .Jhan s i.

Resp onden t s ,•• •

~, lication no. 1083 of 1992

~.tc"a,
~ag...,.::~

/0 Shri A.8.L.Srivasta 'c, Rio
Jhan3i.

• .\ App lie ant. •

0.\ ••. 15/-
'~: ~
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Versus

i. Union of India t.hr ouqh General Manager, Bombay vr.
ii. Chairman, Rai lway Recruitment BOard (previous ly

known as Rai lway Service Commission), Bombay
Central.

iii. Divisional Railway Manager, Central Railway, Jhansi.

Respondents.• • •

1395 (If 199?
Vinod Kumar R. Shrotiya, S/o snr ; Raja Ram, Rio M. Lal Ganj
Rarnpur , Jhansi.

• • • Applicant.

Versus

i. Union of India through General Manager, Central
Rai lway, Bombay vr.

ii. Chairman, Railway Service Commission(now known as
Railway Becruitment Board), Bombay Central.

iii. Divisional Railway Manager, Central Railway, Jhansi.

••• Respondents.

4j. Original Application no. 614 of 1993.
Ajit Kumar Srivastava. S/Q Shri K.B.l. Srivastava, R/o
902 Kalyani, D Civil Lines, Unnao.

•• • Applicant •

Versus

i. Union of India through General Manager, Central
Railway, Bombay Vf.

ii. Chairman, Railway Recruitrrent Board, Bombay Central,
Bombay.

iii. Divisional Railway Manager, central Railway, Jhansi.

••• Respondents.

4~. Original App ication no. 1060 of 1993.
Anand Kumar Sharma, S/o Shri B.S. Sharma, R/o (C/o) Shri
G.D. Mishra, Pratap Ganjpura, Jagdalpur, Distt. Bast r a ,

Applic ant.• ••
Vcr s us

t.l! I \;'!~1 '~~n~ral l/ianager,

••• cl6/-

r'
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Railway, Bombay VI.

ii. Chairman, Railway)'Recruitment Board,(Bombay Ce.ntral
Bombay.

iii. Divisional Railway Manager, Central Railway, Jhansi.

Respondents.• ••

4S _Origina_l Application no. 1465 of 1993

Sanjiv Kumar Tiwari, S/o Shri R.N. Tiwari, RIo Gandhi Nagar,
:~v~~!:,Di:t!:'ict .JaL~un.

• • • Applicant.

Versus
I

i. union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Recruitment Boand , Bombay Central,
Bombay.

iii. Divisional Railway Manager, Central Railway, Jhansi.

• • • Responde nt s.

4&. Original Application no. 20 of 1994

Arvind Srivastava, S/o Awadh Behari Lal Srivastava, R/o
307, C.P. Missi8n Compund, Jhansi.

• • • Applicant.

Versus

i. Union of India through Secretary, Railway Boa!:'d,
Ministry of Rai lway, New Delhi.

ii. General 1'w1anager,Central Railway, Bombay VI.

iii. Chairman, Railway Recruitment Board, Bombay Central
Bombay.

• •• Respondents.

.w. Original Application no. 70 of 1994

Promod srivastava, S/o Shri S.S. Srivastava, RIo 157,
Chaturyana, Jhansi.

••• AppHe ant.

Versus

i. Unicn of India through General N1anager, Central
hai Iway , Bombay vr.
CreirfTlan, Rai lway R cruit'TI?it Board, Bomba" CA;,-':!, ',1.
r:--' '" P.0'-4._(":} • ,

I
!,

IU
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iii. Dlvisiona 1 Hai lway Manager, Centra 1 Hai lway, Jhansi.

••• Respondents.

4~. Original Application no. 402 of 1994
Lala Ram, S/o Shri Kashi Ram, R/o 487/3, Near Junior
High School, Nai Basti Jhansi.

•••
versus

i. Union of India through Secretary Rai lway Board,
Min istry of Rai lway, New DeLh i ,

ii. General Manager, Central Railway, Bombay VI.
iii. Chairman, Railway Recruitment Board, Bombay Central

Bombay.

• •• Resp onde nt s •

~. Original APplication no. 413 of 1994.
Mahendra Kumar Agnihotri, S/o Shri Bhogi Ram Agnihotri, R/o
422, station Road, Lalitpur.

• •• Applicant.

Versus

i. Union of India through SecJrtory, Railway Board, .:
Ministry of Ra:ilways, New Delhi.

ii. General Manager, Central Railway, Bombay VT,
iii. Chairman, Railway Recruitment Board, Bombay central,

Bombay.

• •• Respondents.

Original Application no. 488 of 1994.
Sunil Kum]r Bhatnagar, S/o Shri K.B. Bhatnagar, R/o near
R.E. Colo~YJ Civil Lines, Lalitpur.

••• App Iicant
Counse 1 for the applicant ShI'i R.K. Nigam. '

versus

. '..

i. Unior. of India through Secretary, Railway Board,
Ministry of Railways, New Delhi.

ii. General Manager, Central Railway, Bombay Vf •

...- i •.

.". R'?spc,deLts.
Counsel f or the Respondents Shri .A.V.• Srivastava.

') •••.• 18/-
J
\r

Ir
I

•I
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• • •
I

Respondents •

II
II

Original Application no. 141 of 1988

Krn , Indra Singh, ,.0/0 Late Shri Chandan Singh, Rio 536,
Nanak Ganj, Sipri Sa z ar , Jhansi. .

• • • Applicant.

Counsel for the applicant. shriAlok Dava

Versus.....
--- - -

:L. '1"L._ "~_ -,.. +_..1: ~ 4-h.••"'•••.•h +hO ~Ano.,..::al U.::an.::a,,~"
.1 lie Ul'~V1J VL ~1'U •••g ,\,11"•.•.•n••':' •• "' ••.- .••.••- •• _- -- •••----,;l'- -.

Central Railway, Bombay VT.
ii. Railway Serivce Commission, Bombay.

Counsel for the Respondents. Shri H.P. Uhakorvorty
Shri V.K. Goel. I .

o R D_E R (Reserved)

~USTICE B.C. ~S~.V.C •

c ntre5.

.
These 50 o.As involve almost identical questions of

fact and law~ They are, ther~fore being decided by a common
orderi.
2'. The brief facts are that ~n ~ Employment Notice No~.

!VaO/al was issued by the Railway Recruit-ent Board Bombay~
This Board was previously kno\tlfl as Railway service Commissi nt,

o.YnC'h~~ ~

In the aid Employment Notice,various non-tichincal categories,
A I

category No~ 25 had been indicated for the post of Probationary

Asstt. stat! n Mastersi. The applicants state that they had

applied in response of the said Employment Notice for the said
post viz Category No;. 25. They were called t~ appear at the

successful at the written test and were called to appear at
an interview ~, •.•• held on 31'.3·.1982 at Bhopal or other
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,

they were asked to attend the psycholegical test held in the I
I

off ice of the Respondent NOI.2 at Olurcbgat., Bombayon 121.5 .82:.!,
~s. I

The further case 6f the appllcants that thereafter a notice I
~ I

"

was displayed at the notice boardo~ the Respondent~"2

indicating that SQIle1Av~stigat1.ns -are in process arid after

comoletion of the 1n?est1~ti6fiS ~he results will be declared ~I. -,

and the appointment orders will be i$sued for ~iCb egual

nunber. of posts were being reserved:. The applicant. stated

that •• ~e made representation en on 11!.11.8a which get De

responsefe
~J"I'\e.~

In the .eant~e it appears thatLthe candidates

Uhder Section 19 of the A.T. Act before the Bombay
i

filed Q\s

Bench and the said O~S were decided by an order dated 14.2~91

Th~ applicants have also made reference to decision by this

Ben<;:hof the Tribunal viZi (1) O.A. Nor. 936 of 1987

Smt'. Raj Kunarl Sharma VSfe thion of India decided on 15.!5'.91

{ii ~ O.A. No:. 318 of 1989 Rajesh Kunar Shivhare and Ors Vsr.

thi~n of India decided on 30.9~19911.

4. The applicants further ·case is that after the

said judgments the applicants approached the office of the

Respondent no~2 to bestow the same benefits arising out of

the said judgments to the applicants but he was told that

he should also bring such a direction from the Tribunal. The

applicant further contend that no inquiry had been conducted

-in the matter and at any rate the app1icants have not been

allowed to participate in the process of inquiry:. Their

further case is that •• b the entire examination has not

cancelled and the appc In te e nt. c-,.-('e:n; re..,-e been issued and a

'•• '.p20
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circular has al.e be n issued on the same subject on ~I.l."90~

~. The Rasp ndent nef.2 has f 11 d a written stataent in

.lIIost all the O.Ast. Thel'e1n the Pl •• 1the OtAs being barred by

under
1_ita~1.n as provide ~ Secti. 21 ., tbe A.reAct bas D

r.l.ed~ ~t has been stated tbat as far as the.applie.nte are

f inaIlse" during December1986 and the n'lJl8 of the .pplic.nts

do not find place in the final panel tssU8d, as they had

not secure adeq~te arks to qual1f:y The Ok. were f 11ad

in the year 1992'. A further plea taken 10 the cOWlter aff Ida-

vit is that the cause of action on the basis of which the O.As
!

are belog filed aannot be sa id to Mva occurred within the

territerial jurisdiction of this Tribunal'. The faployment

Notice was lssued by the Respondent No~2t the office of which

is at Bombay. The further plea taken 1s that the place of

stay of the applicant would not determinel the jurisdiction

to file the O.A. It has also been pleaded ·that the orders,

issued by the CATBombayBench or Allahabad Bench does not

aff ord a fresh cause of aetion and the O.As are barred by

timer. It has been pleaded by the respondent no'.2 that the

said circular has no connection with the present petition.

It was meant for fixation of seniority of selected candidates

and since the petitioner ~s not qualified fer finol selection

he has no claim for appointment. No rejoinder affidavit

appears to have been filed in any of the O.As.

we have·heard the learned counsel for the

parties, .
d e-e.~e.

We may first ~~_.Lthe preliminary objections with
dt- gro~..t1d

7.

tv -~.h2 main!¥~: -'~::il ity cf thic; OJ.. on
\
~h-- '••• p21

;:
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of want of territorial jurisdiction'. Admittedly, the

EmploymentNotice was issued by the Railway Recruitment

Board. Bombayand the result was r.qu~8d to be declared by

the Railway Recruitment Board, Bcabay. lbe applicants have

sought the relief of a writ of aandamus to be issued to th@
respondents to issue the appointm.~t order in favour of the
applicant within a tt.e bound paried in consonance with the

jud911ent of this Trih\Xlal in O.A. Not. 318 of 1989 dated
latatu

30.9.1991 since the re$pondent nG~ is ~outside territo-

rial j udiclict1en of the Tribl.l'\al evidef)tly such a direction

cannot be issued to the respondent no~. The provisions
(JA) /

of Art,. 226 of the Constitution of India will not gown the
"'~

sitaati n·. The t erritorlal j urisdlction of the Allahabad

Bench of the Tribunal has been laid down.S8 Section 19 (1'

of A. T. Act provides that:

• subject to the other provisions of this

Act, a person aggrieved by any order

pertaining to any matter within the

jurisdiction of the Tribunal may make

an application to the Tribunal for the

redressal f his grievance'."

Thus for the purposes of ma1n~inability of the O.A. the

sine quq,non is that ~ it seek redressal against any order

i~x pertaining to any atter within the jurisdiction of this.-Tribunal.lvldently since the Railway Recruitment Board
Bombay, respondent no.2 was competent to dec!a~~ t~~ ~~sult

l~~
and it being 1" "I~outside the territorial jurisdiction of

( 1t,(, I
tht5 Benllh of ribunal th appllcants cannot seek

1he,~ .:
re res~~l ?f ari vance of not being Q've~ any

.'
\~~

•.. 'e - ? In e .•.rer c ice-. F'} ;-:~-.,..;-":". c - c e vy r $ ono n - no _ • A

ur.rl r sub See.
powers cOilferred 1Il~ /(1' of Section 18 A.T. Act the ntral
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Govt. has issued a notification laying down the jurisdIction.
f the v- :tic us Bend)es of. toe Tr ibunalr• In respect of the .

Allahabad Bench wi••• f,. 11.l1 8~ the territorial jurlsdlctlol'l
aas indIcated in the not if ic.tan dated 1.9~.88 .tllcb •••

publlsl1ecl1n~the Gazette of India Extraoridinary dated 1 9r.88
- - •• p -

. . '

at Pga. 1 .1s ~ state of U.P. (.x~l\.d1ng 12 ciisuieta • ntlonecl
WIder sl~ no;-.4Wlder the jurisdiction of the Lucknow Bench

w.e.ft. 15,.11.91). The final lIst has also been shown to bave

been published by the resp()ndent no.2 at Bombay'_ Thus
are satisfied that for want f territorial jurisdiction tbls

Bench of the Tribunal cannot t.kecognizance of these O~s~
8. Ie may now proceed to ~onsider the plea of the
O.A being b rred by l~ltation which has be.en raIsed on behalf
of the respondent no'.2,. The selec~ion was aad •. in 1982. and

When certain discrepencies was fotlld inquiries were held and
on completition of the inquiry the final selection list was
issued 1n December 1986. The O.As have been filed in 199!t.

Clearly the O~s are barred by limitation ss provided under
section 21 of the A.T. Act. The learned counsel for the

applicant submitted that similar matters were taken up for
consideration by the Bombay Bench of the Tribunal as also by

this Bench of the Tribunal and the decision by this Bench of
~the ribunal in the aforesaid ~5 were rendered in september

1991 while the dec~s~on,by the Bombay Bench ~f the Tribunal
was rendered en 14t.2f.91.

It is fairly ~~ll settled that a decision of a

court or Tribunal d~~~ not afford a fresh cause of action.
I~ quest ion of law wh Lch ce.me tc be deiced cc uld very well

Lltte('}\..~b·.: t.1\r •..•1'; ,"0-+ ":.it>-:4... ~ r;:
~IOY- L-&.",j ••~ 1'- ~;-':-"'.A--_ •. _

•••..lOn. Having f~iled to do 50 they cannot ~~

r ·J· ...~d f li:nlta-
't; plcn.1

'f-l..luit-::'ed "that

\ , '.
C" .i, ••••p23

/



• :: 23 ::

• I the decision ~ the Ir~bunal an other case tlSI.te~afforde) a

fresh cause of action~ The case law on the question has been
considered by the Madras Bench f the Tribunal in a case

reperted in 1994(28) Ate 810 A.I.P.E.U Clas. III V. lbio f
lnd ia and 0:.,. we are in re spec~f ul agreement with _the _view

d-taken in the said .ec1.10n. we!, tberefore hold that tbe O~S

are barred by limitation~

y now procee4i t.o analyse carta in deeisl os

oited at t.he bar. lbe BOIDbayBench of the Tribunal vide its
j ud9llent dated 14'.2'.91 had observed t}Jat most of the a.pplicant.s

/were not declared selected because they bave obtained less
than 150 arks The Bench ir,aits decisi. n.~encl.red on 14-.2'.91

'rna.yRs c;..)C.~e.

••• held that .the cutl off __ arbitraJ$aJ as it laid down
,

certain qualifying marks in excess of 35% even though
sufficient nupber of persons were not going to join tb
services .ad even those whe had secured less than l~O marks

l
Ii J II'!-

had to be appointed to fill the available vacancies which
were advertised ./~rtain directions were given to the respo- I

(~ Indents )....toidentify the actual nllDber of vacancies in the Emplo-
yment Notice No. 2/81-82 and the vacancies in each category
have to be further earmarked. This is for category no'.251.•

(11~ The respondents shall further find out as to how many
candidates, who appeared in the said examination,
have been selected finally and given appointments

severalS~tlaz other directions were also given which would not be
~elevant for our purposes. Except to note that in compl1ance
with the directions given 1n the said order the High Power
Ccmmitt_e gave its report. Thereafter a contempt petition was

~ .• . 1':,
dated 6.J.(;,.93 "':"'-8';:~:ig ~l.at all those appt i"(Hrt~ \"Jho nave

\~L-
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secured 100 or more marks out of 300 shall be .~d t'o "bave -
been recommended for category No~5 and the General Managers

of the respective Railways .hall take st.ps to consider

whether these applicants can now be granted appelnt •• nt.·.

Jabalpur Bench in O.A. 400/88 decided on 6t.2:.95·. The
wi. It,.

Bench took the view thatAthe decisions in appeals by the

in the vacancies Wbich we have indicated • within two •• nth.
. '7

fram the data Gf receipt of the order~

11. The respondents thereafter filed civil appeals no~

1821-31/1994' and the lien 'ble S~r_e Court vide its judCJDent

delivered on 29~9~994 set aside the order .dated 6r.1ot.93
passed by the BombayBench of the Tribunal\ It did not find

! .

any arbitrariness in the cut;. off marks which were also

. by the High Power Committee~. Thereafter certain other

petitions ware filed before the Bombay Bench,. Thelleading
•O.A .s 280/91'. The 14 O.As were decided by a common j ud9Jlent

dated 1'.2.95 and they were dismissed on the ground of limi-

tatton as also on meritsi•

12. The learned counsel for the respondents has also

placed for our consideration a decision rendered by the

Hon 'ble. Supreme Court through its judgnent dated 29i.9i.94·.

the matter has come to an end and dismissed the

the applicant_ .as no' entitled to any re11ef\

13'. these O..As have •••• to suffer the same fater• They

are barred by limitation. not maintainable beter. this Bench

.---- \

and even on merits no case for interference is made out.
All1the O.As are therefore d i se.f ssed ,

_ k-
No orders as to costs

_.,
__ ..•.__ liII\",7 , __ .

D~~~<!:1.1} ••~~,~\,U,t,~'t.~

'/:.CE eJ-'.\.!. ~~~!AN
. . '--
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